Y

)

Smt
ret
w/o
r/o
DDA

(By

CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH '

Hon’ble Shri Shanker Raju, Member (Judicial)
0.A.No.1410/2000

New Delhi, this the 14th day of September, 2001
. M.P.3ingh
ired Stafi Nurse

Mr. Albert Jacob

16/144, Madangir .

Flats, New Delhi - 110 062. ... Applicant

P

Advocate: Shri K.K.Patel)

\%

o

Union of India through
General Manager

Northern Railway Headquarter
Baroda House

New Delhi.

Divisional Railway Manager
Northern Railway , Ambala Cantt.

Divisional Personnel Officer .

DRMs Office, Northern Railway
Ambala Cantt. Respondents
(By Advocate: Ms. Anju Bhushan)

O R D E R{(Oral)

By Shanker Raju, Member (J):

The grievance of the applicant is for

non-accord of promotion and consequential retirement
benefits in pursuance thereof. The respondents on
previous date of hearing, i.e, 31.8.2001 have been

directed to be considered the grievance ot the
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that major penalty charge sheet

on

ant on the basi
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has been Tiled in the year 1993.

2. Today, the learned counsei for the
respondents has furnished before me a Tletter dated
12.9,2001, issued by the respéndents, wherein it has
been stated that the applicant has been due Tor the
benetit of promotion. as BStaff Nurse in the Gr.
Rs.455-700 w.e.T. 1.1.1984 and accordingly her pay
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has been revised Tor the purpose of pensionery
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benefits. This pbenetit has been acc
applicant on prdforma basis from 1.1.1984 to 28.2,1983
with actual benefit w.e.f. 1.3.19393 and nher 1ast pay
for tha purpose of settlement dues stands revisad to

Rs8.2375/- instead of Rs.2240/- in Gr. Rs.2000-32060G.

applicant as per tetter dated 12.8.2001 within three

months fTrom the date of receipt of a copy of this

order. In the event the applicant is stiil aggrieved,
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she can assail the same in appropriate proceedings in

=

ance ith taw. The OA is accordingly disposed
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of. No costis,
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(SHANKER RAJU)
MEMBER(J)




